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Delhiman’'ssuicideafter
alleged police torture
prompts NHRCaction

STATESMAN NEWS SERVICE
NEW DELHI, 18JULY

The National Human Rights
Commission (NHRC) on Fri-
day took suo motu cog-
nizance of a media report
stating that a man died by
suicide on July 11, 2025,
allegedly following physical
torture by police at the Dwar-
ka North Police Station in
Delhi.

According to the news
report, the victim — a con-
tract employee at IP Uni-
versity and aresident of the
Nangli Vihar area of Delhi
— was taken into police cus-
tody on July 10 for ques-
tioning after his supervisor
filed a theft complaint against
him. The news story reported
the recovery of a suicide
note.

The Commission has
observed that the contents
of the media report, if true,
raise a serious issue of vio-
lation of the human rights

There were claims of
swelling in the ears
caused by electric
shocks given to him
during police custody.

of the victim. It has issued a
notice to the Commissioner
of Police, Delhi, asking for
submission of a detailed
report on the matter within
two weeks.Several media
reports published on July
12 reported injury marks on
the body of the victim. There
were claims of swelling in
the ears caused by electric
shocks given to him during
police custody.

“He was taken to the hos-
pital by the family members,
from where he was referred
to the Indira Gandhi Hospital
for further treatment,” stated
the press statement. A day
later, the victim was found
hanging in his room, and a
suicide note was also recov- |
ered.
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NHRC notes collision of a train with
a school van at a level crossing
NHRC, India took suo moto cog-
nisance of a media report that a
passenger train collided with a
school van at a level crossing in
Cuddalore district of Tamil Nadu,
killing three children and injuring
several others on July 8, 2025.
Reportedly, the gate was open at
the level crossing, and a train was
passing through when the inci-
dent occurred. The Commission
has observed that the contents
of the media report, if true, raise
serious issues of violation of hu-
man rights, and has issued notices
calling for a detailed report on it.
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NHRC notes drowning of

two male children

The National Human Rights
Commission (NHRC), India
took suo moto cognisance of the
reported incidents of drowning
of two male kids in Delhi and
Greater NOIDA, in Gautam Budh
Nagar district in Delhi-NCR on
July 7. The incident in Delhi hap-
pened when, reportedly, a 4-year-
old boy fell into an open drain and
died in the Mahendra Park area of
the North-West District. Report-
edly, many such cases of death
of people after falling into open
drains or manholes have hap-
pened in the recent past in differ-
ent parts of the National capital.
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NHRC notice to Delhi Police chief over man
ending life after ‘physical torture’ in custody

NEW DELHI: The NHRC
on Friday said it has issued
a notice to the Delhi police
commissioner over reports
that a man allegedly died by
suicide after being subjected
to “physical torture” in police
custody, and sought a report
in two weeks.

The National Human
Rights Commission (NHRC)
in a statement said according
to the media report, the “victim
had injury marks on his body”.

The commission has taken
“suo motu cognisance of a
media report that a man killed
self on July 11, after alleged
physical torture by police at
Dwarka North police station,
Delhi” the statement said.

Reportedly, the victim was
taken to police custody on July
10, for questioning in connec-
tion with a “complaint of theft”
made against him by a woman
supervisor, it added.

A “suicide note” has been

recovered. The man was from
Delhi’s Nangli Vihar area
and was working as a “con-
tract employee with the IP
University’, it said.

The Commission has
observed that the content of
the media report, if true, raise
a serious issue of violation of
the human rights of the man,
because of which it has issued a
notice to the Delhi police com-
missioner, seeking a detailed
report in two weeks.

According to the media
report, -:arrie«? on July 12, “the
victim had injury marks on his
body. He was also given electric
shocks, due to which there was
swelling in his ear”.

The report further said
that he was taken to the hos-
pital by the family members,
from where he was referred to
the Indira Gandhi hospital for
treatment. The next day, the
victim was “found hanging in
his room,” it added. AGENCIES
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join plea on
mental health
law, says SC

AGE CORRESPONDENT
NEW DELHI, JULY 18

The Supreme Court on
Friday directed the
National Human Right
Commission to be made
a party to the PIL for the
implementation of a
27 law on safeguarding
the rights and needs of
persons with mental ill-
Nesses,

A bench comprising
Justices PS. Narasimha
and Atul 8. Chandurkar
asked petitioner Gaurav
Kumar Bansal to file an
application to make
rights body (NHRC) a
party to the 2018 PIL.

The SC said the PIL
may be transferred to the
National Human Right
Commission for imple-
menting the Mental
Healtheare Act, 2017.

On Mr Bansal's sub-
mission that a commit-
tee headed by a former
SC judge could be set up
to oversee the implemen-
tation, the bench said,
“We cannot create a par-
allel mechanism just
because the existing sys-
tem has any flaws.”

The SC asked addition-
al solicitor-general
Aishwarva Bhati, repre-
senting the Centre, to
share its affidavit with
Mr Bansal and posted
the hearing after three
weeks, The affidavit was
further ordered to show
the statutory and
mandatory appoint-
ments to the authority
and the review board.
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NHRC notice to Delhi police chief over man
ending life after physwal torture’ in custody
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NEWY DELHI, JUL I8

THE NHRC on Friday said it has issued a
notice to the Delhi police commissioner
over reports that a man allegedly died by
suicide after being subjected to “"physical
torture” in police custody, and sought a
report in two weeks. The NHRC in a state-
ment said according to the media report,
the "victim had injury marks on his body".

The commission has taken "suo motu
cognisance of a media report that a man
killed self on July 11, after alleged physi-

cal torture by pc:lllr:\: at Dwarka Nurih
police station, Delhi,” the statement said.
Reportedly, the victim was taken to
police custody on July 10, for questioning
in connection with a "complaint of theft"

made against him by a woman supervi-
sor, it added.

A “suicide note” has been recovered.
The man was from Delhi's Nangli Vihar
area and was working as a “contract
employee with the IP University”, it said.
The Commission has observed that the
content of the media report, if true, raise
a serious issue of violation of the human
rights of the man, because of
which it has issued a notice to the Delhi
police commissioner, seeking a detailed
report in two weeks.
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SC adds NHRC to PIL for law
onmental healthcare

New Delhi, Jul 16 (PTI) The
Supreme Court on Friday
directed the National Human
Right Commission to be made
a party to the PIL for the im-
plementation of a 2017 law on
safeguarding the rights and
needs of persons with mental
illnesses,

A bench comprising Justices
P S Narasimha and Atul 8§
Chandurkar asked petitioner
Gaurav Kumar Bansaltofileanapplication
to make rights body NHRC a party to the
PIL filed in 2018

The bench said the PIL may be trans-
ferred to the NHRC for implementing the
Mental Healtheare Act, 2017. Bansal
said a committee headed by a former apex
court judge could be set up to oversee the
implementation.

“We cannot createa parallel mechanism
st becanse the existing system has any
flaws,” the bench said.

The bench, in the meantime, asked
Additional Solicitor General Aishwarva
Bhati, representing the Centre, to share
its affidavit with Bansal and posted the
hearing after three weeks.

The bench had previously said
Parliamentenacted the Mental Healtheare
Art in 2017 which contemplates establish-
ment of “Central Mental Health Authority
(CMHA), State Mental Health Authority
(SMHA )yand Mental Health Review Board
(MHRB)".

The top court on March 2 directed
Centre to file an affidavit indicating the
establishment and functioning of the
Central Mental Health Authority, State
Mental Health Authority and Mental

Health Review Board.

The affidavit was further
ordered to show the statutory
and mandatory appointments
to the authority and the review
board.

On January 3, 2019, the apex
court issued notices to the
Centre, all states and Union
Territories on the petition
which has claimed that non-im-
plementation of provisions of
the Act by the states and UTs was a gross
violation of life and liberty of the citizens.

Taking note of an incident, the bench
said chaining people with mental illness
was violative of their rightsunder Article
21 of the Constitution, which deals with
life and personal liberty, and theirdignity
cannot be compromised.

The PIL argued persons with mental
illnesses were chained in a faith-based
mental asyhmm in Budanmn district of Uttar
Pradesh in violation of provisions of the
Mental Health Care Act 2017.

The court examined the photos of such
patients calling it amatter of greatconcern.

The PILsaid chaininga person suffering
frommental illness wasa blatant violation
ofaprovisionof the 2017 Act which says
that every such person shall not only
have a right to live with dignity but he
or she shall be protected from cruel,
inhuman and degrading treatment.

Referring to the National Mental
Health Survey 2016, he has claimed
that around 14 per cent of India's pop-
ulation requires active mental health
interventions and around 2 per cent
Indians were suffering from severe
mental disorders.
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NHRC, India takes suo motu cognizance of the reported suicide of a man after
alleged physical torture in police custody at Dwarka North Police Station, Delhi

Press release
National Human Rights Commission

https://nhrc.nic.in/media/press-release/nhrc-india-takes-suo-motu-cognizance-reported-
suicide-man-after-alleged-physical

New Delhi: 18th July, 2025

NHRC, India takes suo motu cognizance of the reported suicide of a man after alleged
physical torture in police custody at Dwarka North Police Station, Delhi

Issues notice to the Delhi Police Commissioner, calling for a detailed report on the
matter within two weeks

The National Human Rights Commission (NHRC), India has taken suo motu cognizance
of a media report that a man committed suicide on 11th July, 2025, after alleged
physical torture by the police at Dwarka North Police Station, Delhi. Reportedly, the
victim was taken to police custody on 10th July, 2025, for questioning in connection with
a complaint of theft made against him by a woman supervisor. A suicide note has been
recovered. The victim was a resident of the Nangli Vihar area of Delhi and was working
as a contract employee with the IP University.

The Commission has observed that the contents of the media report, if true, raise a
serious issue of violation of the human rights of the victim. Therefore, it has issued a
notice to the Commissioner of Police, Delhi, calling for a detailed report on the matter
within two weeks.

According to the media report, carried on 12th July, 2025, the victim had injury marks on
his body. He was also given electric shocks, due to which there was swelling in his ear.
Reportedly, he was taken to the hospital by the family members, from where he was
referred to the Indira Gandhi Hospital for further treatment. The next day, the victim was
found hanging in his room.
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NATIONAL HUMAN

RIGHTS COMMISSION

The Statesman
Delhi man’s suicide after alleged police torture prompts NHRC action

The National Human Rights Commission (NHRC) on Friday took suo motu cognizance of
a media report stating that a man died by suicide on July 11, 2025, allegedly following
physical torture by police at the Dwarka North Police Station in Delhi.

https://www.thestatesman.com/cities/delhi-mans-suicide-after-alleged-police-torture-prompts-
nhrc-action-1503459463.html

Statesman News Service | New Delhi | July 18, 2025 6:50 pm

The National Human Rights Commission (NHRC) on Friday took suo motu cognizance of
a media report stating that a man died by suicide on July 11, 2025, allegedly following
physical torture by police at the Dwarka North Police Station in Delhi.

According to the news report, the victim — a contract employee at IP University and a
resident of the Nangli Vihar area of Delhi — was taken into police custody on July 10 for
guestioning after his supervisor filed a theft complaint against him. The news story
reported the recovery of a suicide note.

The Commission has observed that the contents of the media report, if true, raise a
serious issue of violation of the human rights of the victim. It has issued a notice to the
Commissioner of Police, Delhi, asking for submission of a detailed report on the matter
within two weeks.

Several media reports published on July 12 reported injury marks on the body of the
victim. There were claims of swelling in the ears caused by electric shocks given to him
during police custody. “He was taken to the hospital by the family members, from where
he was referred to the Indira Gandhi Hospital for further treatment,” stated the press
statement. A day later, the victim was found hanging in his room, and a suicide note was
also recovered.


https://www.thestatesman.com/cities/delhi-mans-suicide-after-alleged-police-torture-prompts-nhrc-action-1503459463.html
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ABP Live

NHRC Takes Suo Motu Action On Reports Of Man’s Suicide Over Custodial Abuse
In Delhi, Seeks Report In 2 Weeks

The Commission emphasised that if the claims reported in the media are accurate, they
reflect a grave violation of human rights.

https://news.abplive.com/cities/nhrc-takes-suo-motu-action-on-reports-of-man-s-suicide-over-
custodial-abuse-in-delhi-seeks-report-in-2-weeks-1788872

By : ANI | Updated at : 18 Jul 2025 09:32 PM (IST)

New Delhi [India], July 18 (ANI): The National Human Rights Commission (NHRC) has
taken suo motu cognizance on media reports concerning the death by suicide of a man
who was allegedly subjected to physical torture in police custody at Dwarka North Police
Station in the national capital.

In light of the serious allegations, the NHRC has issued a notice to the Delhi Police
Commissioner, demanding a detailed report within two weeks.

According to reports, the victim--an IP University contract employee residing in Nangli
Vihar--was taken into custody on July 10 for questioning regarding a theft complaint filed
by a woman supervisor. Tragically, he died by "suicide” on July 11. A note purportedly
written by the victim has been recovered.

The Commission emphasised that if the claims reported in the media are accurate, they
reflect a grave violation of human rights.

Media coverage dated July 12 further states that the victim bore visible injury marks and
had reportedly been subjected to electric shocks, causing swelling in his ear. His family
took him to a local hospital, which referred him to Indira Gandhi Hospital for specialised
treatment. He was later found dead, hanging in his room.

(This report has been published as part of the auto-generated syndicate wire feed. Apart
from the headline, no editing has been done in the copy by ABP Live.)
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NHRC, India takes suo motu cognizance of the reported suicide of a man after
alleged physical torture in police custody at Dwarka North Police Station, Delhi

https://orissadiary.com/nhrc-india-takes-suo-motu-cognizance-of-the-reported-suicide-of-a-man-
after-alleged-physical-torture-in-police-custody-at-dwarka-north-police-station-delhi/

By: Odisha Diary Bureau | Date: July 18, 2025

The National Human Rights Commission (NHRC), India has taken suo motu cognizance
of a media report that a man committed suicide on 11th July, 2025, after alleged physical
torture by the police at Dwarka North Police Station, Delhi. Reportedly, the victim was
taken to police custody on 10th July, 2025, for questioning in connection with a complaint
of theft made against him by a woman supervisor. A suicide note has been recovered.
The victim was a resident of the Nangli Vihar area of Delhi and was working as a contract
employee with the IP University.

The Commission has observed that the contents of the media report, if true, raise a
serious issue of violation of the human rights of the victim. Therefore, it has issued a
notice to the Commissioner of Police, Delhi, calling for a detailed report on the matter
within two weeks.

According to the media report, carried on 12th July, 2025, the victim had injury marks on
his body. He was also given electric shocks, due to which there was swelling in his ear.
Reportedly, he was taken to the hospital by the family members, from where he was
referred to the Indira Gandhi Hospital for further treatment. The next day, the victim was
found hanging in his room.
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NHRC takes cognizance of man’s suicide following torture by Delhi Police
Jul 18, 2025, 20:20 IST

https://www.sakshipost.com/news/nhrc-takes-cognizance-man-s-suicide-following-torture-delhi-
police-430512

New Delhi, July 18 (IANS) The National Human Rights Commission (NHRC) has taken
suo motu cognisance of the suicide of a man after alleged physical torture in police
custody at Delhi’s Dwarka North Police Station.

A day after the victim was taken to police custody for questioning in connection with a
theft case, he committed suicide.

Taking note of a press report, the apex human rights body said the contents of the news
report, if true, raise a serious violation of the human rights of the victim.

The NHRC issued a notice to the Delhi Commissioner of Police and called for a detailed
report on the matter within two weeks. According to the media report, the victim was taken
to police custody on July 10, following a complaint of theft made against him by a woman
supervisor.

A day after he committed suicide and a suicide note has been recovered. The man was
a resident of Delhi’s Nangli Vihar area and was working as a contract employee with the
IP University.

Reportedly, the victim had injury marks on his body and was also given electric shocks,
due to which there was swelling in his ear.

He was taken to the hospital by the family members, from where he was referred to the
Indira Gandhi Hospital for further treatment. The next day, the victim was found hanging
in his room.

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous
statutory body, is an embodiment of India's concern for the promotion and protection of
human rights.

Its primary role is to protect and promote human rights, defined as the rights relating to
life, liberty, equality, and dignity of individuals guaranteed by the Constitution or embodied
in the International Covenants and enforceable by courts in India.

The apex human rights body has the power to take suo motu (on its own motion) action
based on media reports, public knowledge or other sources, without receiving a formal
complaint of human rights violations.
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NHRC notice to Delhi police chief over man ending life after "physical torture’ in
custody

https://www.theweek.in/wire-updates/national/2025/07/18/des38-nhrc-delhi-man.html
PTI Updated: July 18, 2025 19:03 IST

New Delhi, Jul 18 (PTI) The NHRC on Friday said it has issued a notice to the Delhi police
commissioner over reports that a man allegedly died by suicide after being subjected to
"physical torture” in police custody, and sought a report in two weeks.

The National Human Rights Commission (NHRC) in a statement said according to the
media report, the "victim had injury marks on his body".

The commission has taken "suo motu cognisance of a media report that a man killed
self on July 11, after alleged physical torture by police at Dwarka North police station,
Delhi," the statement said.

Reportedly, the victim was taken to police custody on July 10, for questioning in
connection with a "complaint of theft" made against him by a woman supervisor, it added.
A "suicide note" has been recovered. The man was from Delhi's Nangli Vihar area and
was working as a ‘"contract employee with the IP University", it said.
The Commission has observed that the content of the media report, if true, raise a
serious issue of violation of the human rights of the man, because of which it has issued
a notice to the Delhi police commissioner, seeking a detailed report in two weeks.
According to the media report, carried on July 12, "the victim had injury marks on his
body. He was also given electric shocks, due to which there was swelling in his ear".
The report further said that he was taken to the hospital by the family members, from
where he was referred to the Indira Gandhi hospital for treatment. The next day, the victim
was "found hanging in his room," it added.

(This story has not been edited by THE WEEK and is auto-generated from PTI)
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NHRC takes cognizance of man’s suicide following torture by Delhi Police

https://www.lokmattimes.com/national/nhrc-takes-cognizance-of-mans-suicide-following-torture-
by-delhi-police/

By IANS | Updated: July 18, 2025 20:24 IST

New Delhi, July 18 The National Human Rights Commission (NHRC) has taken suo motu
cognisance of the suicide ...

NHRC takes cognizance of man’s suicide following torture by Delhi Police

New Delhi, July 18 The National Human Rights Commission (NHRC) has taken suo motu
cognisance of the suicide of a man after alleged physical torture in police custody at
Delhi’'s Dwarka North Police Station.

A day after the victim was taken to police custody for questioning in connection with a
theft case, he committed suicide.

Taking note of a press report, the apex human rights body said the contents of the news
report, if true, raise a serious violation of the human rights of the victim.

The NHRC issued a notice to the Delhi Commissioner of Police and called for a detailed
report on the matter within two weeks. According to the media report, the victim was taken
to police custody on July 10, following a complaint of theft made against him by a woman
supervisor.

A day after he committed suicide and a suicide note has been recovered. The man was
a resident of Delhi’s Nangli Vihar area and was working as a contract employee with the
IP University.

Reportedly, the victim had injury marks on his body and was also given electric shocks,
due to which there was swelling in his ear.

He was taken to the hospital by the family members, from where he was referred to the
Indira Gandhi Hospital for further treatment. The next day, the victim was found hanging
in his room.

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous
statutory body, is an embodiment of India's concern for the promotion and protection of
human rights.

Its primary role is to protect and promote human rights, defined as the rights relating to
life, liberty, equality, and dignity of individuals guaranteed by the Constitution or embodied
in the International Covenants and enforceable by courts in India.
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The apex human rights body has the power to take suo motu (on its own motion) action

based on media reports, public knowledge or other sources, without receiving a formal
complaint of human rights violations.

Disclaimer: This post has been auto-published from an agency feed without any
modifications to the text and has not been reviewed by an editor
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India News | NHRC Takes Suo Motu Action on Reports Alleging Custodial Abuse in
Delhi

Get latest articles and stories on India at LatestLY. According to reports, the victim--an IP
University contract employee residing in Nangli Vihar--was taken into custody on July 10
for questioning regarding a theft complaint filed by a woman supervisor. Tragically, he
died by "suicide" on July 11. A note purportedly written by the victim has been recovered.

https://www.latestly.com/agency-news/india-news-nhrc-takes-suo-motu-action-on-reports-
alleging-custodial-abuse-in-delhi-7005739.html

Agency News ANI | Jul 18, 2025 07:16 PM IST

New Delhi [India], July 18 (ANI): The National Human Rights Commission (NHRC) has
taken suo motu cognizance on media reports concerning the death by suicide of a man
who was allegedly subjected to physical torture in police custody at Dwarka North Police
Station in the national capital.

In light of the serious allegations, the NHRC has issued a notice to the Delhi Police
Commissioner, demanding a detailed report within two weeks.

According to reports, the victim--an IP University contract employee residing in Nangli
Vihar--was taken into custody on July 10 for questioning regarding a theft complaint filed
by a woman supervisor. Tragically, he died by "suicide" on July 11. A note purportedly
written by the victim has been recovered.

The Commission emphasised that if the claims reported in the media are accurate, they
reflect a grave violation of human rights.

Media coverage dated July 12 further states that the victim bore visible injury marks and
had reportedly been subjected to electric shocks, causing swelling in his ear. His family
took him to a local hospital, which referred him to Indira Gandhi Hospital for specialised
treatment. He was later found dead, hanging in his room. (ANI)

(The above story is verified and authored by ANI staff, ANI is South Asia's leading
multimedia news agency with over 100 bureaus in India, South Asia and across the globe.
ANI brings the latest news on Politics and Current Affairs in India & around the World,
Sports, Health, Fitness, Entertainment, & News. The views appearing in the above post
do not reflect the opinions of LatestLY)
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NHRC takes cognizance of man’s suicide following torture by Delhi Police
NHRC Investigates Alleged Human Rights Violation in Police Custody Suicide Case

https://www.thehawk.in/news/india/nhrc-takes-cognizance-of-mans-suicide-following-torture-by-
delhi-police

The Hawk- Jul 18, 2025, 08:23 PM

New Delhi, July 18 (IANS) The National Human Rights Commission (NHRC) has taken
suo motu cognisance of the suicide of a man after alleged physical torture in police
custody at Delhi’s Dwarka North Police Station.

A day after the victim was taken to police custody for questioning in connection with a
theft case, he committed suicide.

Taking note of a press report, the apex human rights body said the contents of the news
report, if true, raise a serious violation of the human rights of the victim.

The NHRC issued a notice to the Delhi Commissioner of Police and called for a detailed
report on the matter within two weeks. According to the media report, the victim was taken
to police custody on July 10, following a complaint of theft made against him by a woman
supervisor.

A day after he committed suicide and a suicide note has been recovered. The man was
a resident of Delhi’'s Nangli Vihar area and was working as a contract employee with the
IP University.

Reportedly, the victim had injury marks on his body and was also given electric shocks,
due to which there was swelling in his ear.

He was taken to the hospital by the family members, from where he was referred to the
Indira Gandhi Hospital for further treatment. The next day, the victim was found hanging
in his room.

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous
statutory body, is an embodiment of India's concern for the promotion and protection of
human rights.

Its primary role is to protect and promote human rights, defined as the rights relating to
life, liberty, equality, and dignity of individuals guaranteed by the Constitution or embodied
in the International Covenants and enforceable by courts in India.

The apex human rights body has the power to take suo motu (on its own motion) action
based on media reports, public knowledge or other sources, without receiving a formal
complaint of human rights violations.

--IANS
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NHRC takes suo motu action on reports alleging custodial abuse in Delhi

https://english.publictv.in/nhrc-takes-suo-motu-action-on-reports-alleging-custodial-
abuse-in-delhi/

Last updated: July 18, 2025 11:11 pm
By Public TV English

NEW DELHI : The National Human Rights Commission (NHRC) has taken suo motu
cognizance on media reports concerning the death by suicide of a man who was
allegedly subjected to physical torture in police custody at Dwarka North Police Station
in the national capital.

In light of the serious allegations, the NHRC has issued a notice to the Delhi Police
Commissioner, demanding a detailed report within two weeks.

According to reports, the victim—an IP University contract employee residing in Nangli
Vihar—was taken into custody on July 10 for questioning regarding a theft complaint filed
by a woman supervisor. Tragically, he died by “suicide” on July 11. A note purportedly
written by the victim has been recovered.

The Commission emphasised that if the claims reported in the media are accurate, they
reflect a grave violation of human rights.

Media coverage dated July 12 further states that the victim bore visible injury marks and
had reportedly been subjected to electric shocks, causing swelling in his ear. His family
took him to a local hospital, which referred him to Indira Gandhi Hospital for specialised
treatment. He was later found dead, hanging in his room. (ANI)
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https://hindi.theprint.in/india/suicide-after-custodial-torture-nhrc-notice-to-delhi-police-
commissioner/844318/
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https://www.ibc24.in/country/suicide-after-custodial-torture-nhrc-issues-notice-to-delhi-
police-commissioner-3169116.html
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https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-news-of-suicide-by-a-man-
following-alleged-physical-torture-in-custody-at-dwarka-north-police-station-delhi/

Editor Posted on18 S[Ts 2025
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SC Seeks NHRC Involvement in PIL Over Mental Healthcare Act Implementation,
Slams Chaining of Mentally Ill as Violation of Dignity

https://lawtrend.in/sc-seeks-nhrc-involvement-in-pil-over-mental-healthcare-act-implementation-
slams-chaining-of-mentally-ill-as-violation-of-dignity/

By Law Trend | July 18, 2025 2:17 PM

The Supreme Court on Friday directed that the National Human Rights Commission
(NHRC) be made a party to a Public Interest Litigation (PIL) concerning the
implementation of the Mental Healthcare Act, 2017, aimed at safeguarding the rights and
dignity of persons with mental illnesses.

A bench of Justices P.S. Narasimha and Atul S. Chandurkar instructed petitioner Gaurav
Kumar Bansal to formally file an application for including the NHRC in the case. The
bench also hinted at possibly transferring the PIL to the NHRC for effective execution of
the 2017 law.

“‘We cannot create a parallel mechanism just because the existing system has any flaws,”
the bench observed, responding to the petitioner’s proposal for a committee headed by a
retired Supreme Court judge to monitor the law’s implementation.

The court asked Additional Solicitor General Aishwarya Bhati, representing the Centre,
to provide a copy of the government’s affidavit to Bansal and listed the matter for further
hearing after three weeks.

The PIL, filed in 2018, raises concerns over the non-implementation of key statutory
bodies mandated by the Mental Healthcare Act, such as the Central Mental Health
Authority (CMHA), State Mental Health Authorities (SMHA), and the Mental Health
Review Boards (MHRB). The Supreme Court had earlier directed the Centre to submit an
affidavit detailing the establishment, staffing, and functioning of these bodies.

During the proceedings, the bench expressed serious concern over incidents involving
the chaining of mentally ill individuals at a faith-based mental asylum in Budaun, Uttar
Pradesh — an act the court termed a violation of Article 21 of the Constitution, which
guarantees life and personal liberty.

“Chaining mentally ill persons is inhumane and a grave violation of their dignity and
constitutional rights,” the bench said, after reviewing photographs submitted by the
petitioner. The court emphasized that such treatment directly contravenes the 2017 Act,
which assures protection from cruel, inhuman, and degrading treatment and grants every
person with mental illness the right to live with dignity.

Citing the National Mental Health Survey of 2016, the PIL notes that approximately 14%
of India’s population requires active mental health intervention, with 2% suffering from
severe mental disorders.
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The Supreme Court had earlier, on January 3, 2019, issued notices to the Centre, all
states, and Union Territories, expressing concern that failure to implement the Act
amounted to a “gross violation” of fundamental rights.
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PIL Sparks Hope for Better Compliance with Mental Healthcare Act

The Supreme Court has directed the National Human Rights Commission to be involved
in a PIL concerning the implementation of the Mental Healthcare Act, 2017. The court
urged action after alarming reports of violations, including chaining people with mental
illnesses. The bench calls for a thorough review and cooperation with the NHRC.

https://www.devdiscourse.com/article/law-order/3509255-pil-sparks-hope-for-better-compliance-
with-mental-healthcare-act

Devdiscourse News Desk | New Delhi | Updated: 18-07-2025 13:32 IST | Created: 18-07-
2025 13:32 IST

In a significant move, the Supreme Court has mandated the inclusion of the National
Human Rights Commission in a Public Interest Litigation (PIL) focused on the effective
implementation of the Mental Healthcare Act, 2017. This comes amid serious allegations
of rights violations involving mentally ill individuals.

During the proceedings, a bench led by Justices P S Narasimha and Atul S Chandurkar
expressed concern over the treatment of individuals with mental ilinesses, citing alarming
instances such as the unlawful chaining of patients. The bench expressed its intent for
the PIL to be possibly transferred to the NHRC for action.

The court has also directed the Centre to provide an affidavit detailing the status of
relevant mental health authorities and has set a timeline for further hearings. The case
underscores the urgent need for robust measures to uphold the dignity and rights of
individuals with mental health conditions under the law.

(With inputs from agencies.)
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Supreme Court Involves NHRC in PIL to Enforce Mental Healthcare Rights,
ETHealthworld

https://health.economictimes.indiatimes.com/news/policy/supreme-court-involves-nhrc-in-pil-to-
enforce-mental-healthcare-rights/122767127

Policy 2 min read
SC adds NHRC to PIL for law on mental health care

The bench had previously said Parliament enacted the Mental Healthcare Act in 2017
which contemplates establishment of "Central Mental Health Authority (CMHA), State
Mental Health Authority (SMHA) and Mental Health Review Board (MHRB)".

New Delhi: The Supreme Court on Friday directed the National Human Right Commission
to be made a party to the PIL for the implementation of a 2017 law on safeguarding the
rights and needs of persons with mental ilinesses.

A bench comprising Justices P S Narasimha and Atul S Chandurkar asked petitioner
Gaurav Kumar Bansal to file an application to make rights body NHRC a party to the PIL
filed in 2018.

The bench said the PIL may be transferred to the NHRC for implementing the Mental
Healthcare Act, 2017.

Bansal said a committee headed by a former apex court judge could be set up to oversee
the implementation.

"We cannot create a parallel mechanism just because the existing system has any flaws,"
the bench said.

The bench, in the meantime, asked Additional Solicitor General Aishwarya Bhati,
representing the Centre, to share its affidavit with Bansal and posted the hearing after
three weeks.

The bench had previously said Parliament enacted the Mental Healthcare Act in 2017
which contemplates establishment of "Central Mental Health Authority (CMHA), State
Mental Health Authority (SMHA) and Mental Health Review Board (MHRB)".

The top court on March 2 directed Centre to file an affidavit indicating the establishment
and functioning of the Central Mental Health Authority, State Mental Health Authority and
Mental Health Review Board.

The affidavit was further ordered to show the statutory and mandatory appointments to
the authority and the review board.
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On January 3, 2019, the apex court issued notices to the Centre, all states and Union
Territories on the petition which has claimed that non-implementation of provisions of the
Act by the states and UTs was a gross violation of life and liberty of the citizens.

Taking note of an incident, the bench said chaining people with mental illness was
violative of their rights under Article 21 of the Constitution, which deals with life and
personal liberty, and their dignity cannot be compromised.

The PIL argued persons with mental illnesses were chained in a faith-based mental
asylum in Budaun district of Uttar Pradesh in violation of provisions of the Mental Health
Care Act 2017.

The court examined the photos of such patients calling it a matter of great concern.

The PIL said chaining a person suffering from mental illness was a blatant violation of a
provision of the 2017 Act which says that every such person shall not only have a right to
live with dignity but he or she shall be protected from cruel, inhuman and degrading
treatment.

Referring to the National Mental Health Survey 2016, he has claimed that around 14 per
cent of India's population requires active mental health interventions and around 2 per
cent Indians were suffering from severe mental disorders.
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SC adds NHRC to PIL for law on mental health care

https://www.hindustantimes.com/india-news/sc-adds-nhrc-to-pil-for-law-on-mental-health-care-
101752825747327.html
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SC adds NHRC to PIL for law on mental health care

New Delhi, The Supreme Court on Friday directed the National Human Right Commission
to be made a party to the PIL for the implementation of a 2017 law on safeguarding the
rights and needs of persons with mental illnesses.

A bench comprising Justices P S Narasimha and Atul S Chandurkar asked petitioner
Gaurav Kumar Bansal to file an application to make rights body NHRC a party to the PIL
filed in 2018.

The bench said the PIL may be transferred to the NHRC for implementing the Mental
Healthcare Act, 2017.

Bansal said a committee headed by a former apex court judge could be set up to oversee
the implementation.

“‘We cannot create a parallel mechanism just because the existing system has any flaws,”
the bench said.

The bench, in the meantime, asked Additional Solicitor General Aishwarya Bhati,
representing the Centre, to share its affidavit with Bansal and posted the hearing after
three weeks.

The bench had previously said Parliament enacted the Mental Healthcare Act in 2017
which contemplates establishment of “Central Mental Health Authority , State Mental
Health Authority and Mental Health Review Board ".

The top court on March 2 directed Centre to file an affidavit indicating the establishment
and functioning of the Central Mental Health Authority, State Mental Health Authority and
Mental Health Review Board.

The affidavit was further ordered to show the statutory and mandatory appointments to
the authority and the review board.

On January 3, 2019, the apex court issued notices to the Centre, all states and Union
Territories on the petition which has claimed that non-implementation of provisions of the
Act by the states and UTs was a gross violation of life and liberty of the citizens.

Taking note of an incident, the bench said chaining people with mental illness was
violative of their rights under Article 21 of the Constitution, which deals with life and
personal liberty, and their dignity cannot be compromised.
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The PIL argued persons with mental illnesses were chained in a faith-based mental
asylum in Budaun district of Uttar Pradesh in violation of provisions of the Mental Health
Care Act 2017.

The court examined the photos of such patients calling it a matter of great concern.

The PIL said chaining a person suffering from mental iliness was a blatant violation of a
provision of the 2017 Act which says that every such person shall not only have a right to
live with dignity but he or she shall be protected from cruel, inhuman and degrading
treatment.

Referring to the National Mental Health Survey 2016, he has claimed that around 14 per
cent of India’'s population requires active mental health interventions and around 2 per
cent Indians were suffering from severe mental disorders.

This article was generated from an automated news agency feed without modifications to
text.
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Mental Health Care Law | “Cannot Create a Parallel Mechanism Just Because the
Existing System Has Flaws”: Supreme Court Adds NHRC to PIL

https://lawchakra.in/supreme-court/mental-health-care-law-nhrc-pil/

By Monalisha Sethi | 18 July 2025, 1:33 PM

2 minutes, 34 seconds Read

Today, On 18th July, The Supreme Court has added NHRC to a PIL concerning the 2017
Mental Healthcare Act, stating, “We cannot create a parallel mechanism just because the
existing system has any flaws.” The case will now proceed accordingly.

The Supreme Court instructed that the National Human Rights Commission (NHRC) be
included as a party in the public interest litigation (PIL) concerning the enforcement of a
2017 law aimed at protecting the rights and needs of individuals with mental illnesses.

A bench consisting of Justices P.S. Narasimha and Atul S. Chandurkar asked petitioner
Gaurav Kumar Bansal to submit an application to add the NHRC to the 2018 PIL.

The bench indicated that the PIL might be transferred to the NHRC for the implementation
of the Mental Healthcare Act, 2017. Bansal proposed that a committee led by a former
Supreme Court judge could be established to oversee the implementation process.

The bench responded,
“‘We cannot create a parallel mechanism just because the existing system has any flaws.”

Meanwhile, the bench directed Additional Solicitor General Aishwarya Bhati, representing
the Centre, to share its affidavit with Bansal and scheduled the next hearing for three
weeks later.

Previously, the bench had highlighted that the Mental Healthcare Act enacted by
Parliament in 2017 provides for the establishment of a “Central Mental Health Authority
(CMHA), State Mental Health Authority (SMHA), and Mental Health Review Board
(MHRB).”

On March 2, the Supreme Court ordered the Centre to submit an affidavit detailing the
establishment and operation of the CMHA, SMHA, and MHRB. This affidavit should also
include information on the statutory and mandatory appointments to these bodies.

On January 3, 2019, the Supreme Court issued notices to the Centre, all states, and
Union Territories regarding the petition, which claimed that the failure to implement the
provisions of the Act by these entities was a serious violation of citizens’ life and liberty.

In light of a specific incident, the bench noted that chaining individuals with mental
illnesses violates their rights under Article 21 of the Constitution, which pertains to life and
personal liberty, emphasizing that their dignity cannot be compromised.
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The PIL highlighted that individuals with mental illnesses were being restrained in a faith-
based mental asylum in Budaun district, Uttar Pradesh, contrary to the Mental Health
Care Act of 2017.

The court reviewed photographs of these patients, expressing significant concern. The
PIL asserted that chaining a person with a mental illness is a clear breach of the 2017
Act, which states that every individual in this situation has the right to live with dignity and
be protected from cruel, inhuman, and degrading treatment.

Citing the National Mental Health Survey of 2016, the petitioner noted that approximately
14% of India’s population requires active mental health interventions, with about 2%
suffering from severe mental disorders.
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Mental Healthcare Act: Wwwmmﬁﬁmﬁmw Supreme Court
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Mental Healthcare Act: TUH ®IC 4 AMRG WG ST AN B $I ATHT W
TSR 1 &R S b1 G fad. s axemg H SieiRi  sieq R Ht AR1e &S,

https://bharatexpress.com/legal/supreme-court-directs-nhrc-to-be-party-in-mental-healthcare-
act-plea-536691

YT ST July 18, 2025 6:15 pm

Edited by Vijay Ram

ﬁ?ﬂ'ﬂ PIc (Supreme Court) 9 2017 & AANG WY ¢@HTA (Mental Health Rights)
ST BT AL B B HNT aTehl SiHied AT (Public Interest Litigation) TR JAdTs HRd
BU BT AFAYSR 3TERT (NHRC) 1 U&PR SH &1 Fdw faar 3. wiRkew diey RRyws
3R TR 31gd T IRHBR Bt 99 3 AMfbIdhd! 7RG S9d &I a8 A faan. &1 3 &g
WHR Y DT DI FABATH JUAS BRI BT H ST 331, 39 A BT 3Tl JAaTS
GIEEISIEICICAHTE

Supreme Court H a1t a1yt & &1 g HiT?

2018 T GRR Y SHfRd JfAHT § Sl UHRi% W WiYHRul, Isd THRISG Wi
IR 3R AFRIS WG TRIadIS as &1 RITYAT § AMRdTa! ST 3RIY T T §.
ATl J B & THTG ST DI TR & o GoiH P & Reas ofel di egefd
H U Al T8 &1 g a1 ot gTaifcs, HIc = 39 URATd I WIRel HRd gU Fel &
JHFIR dF FHT TYT T8 8. DI 2 Tobd (1 f 3 A1ferepT Y TITSRE! & RIFRa
foraT S FevaT ©.

BIC-98 PR GWE T AHA

TS & SR 3R U (Uttar Pradesh) & 9214 (Badaun) fUd BIe-98 TRBR SIAE BT
qraar i SoT, STgt AR AT &) SioiRi ¥ STUdHR I8 B 94T R JUH DI ugd &l
ARTSRT ST g1 §. PIC A Hel U f Al I +f U § SR IUS! TRAT B1 T
SRR 8. I 3 WY [ fob fege Aiol ol el T ST Johdl §, AT Ia SioiR] J SieMT
3P USRI 3R T & fFAT §.

BT & HRAGT § < g

2017 &1 HFRIS WA S@HTA HTAIFm AR A & SfIERT Bt 8T 3R 3Tt
[T & fore Smam Tt 1. a1t § 39 ST & Sraa § ¢t 3R druRdTa! 1 gl
IS T §. Yt BIT 31d 30 AHA o1 7IHRAT &1 d §T Afhd HeH Ia1 38T 6.
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IFS probationers take part in NHRC’s initiative to sensitise & build their capacities
as ISOs

https://jharkhandstatenews.com/article/top-stories/9842/ifs-probationers-take-part-in-nhrcs-
initiative-to-sensitise-build-their-capacities-as-isos

Administrator | 18 July 2025

As a part of the National Human Rights Commission's ongoing initiative to sensitise and
build capacities of All India Services officers who work on the ground, on human rights, a
2-day training programme organised by the Indira Gandhi National Forest Academy
(IGNFA) for the 2023 batch of the Indian Forest Service (IFS) probationers began in
Dehradun.

Inaugurating the programme on Thursday, the NHRC, India Chairperson, Justice Shri V.
Ramasubramanian said that under Article 48A of the Constitution, while the State shall
endeavour to protect and improve the environment and safeguard the forests and wildlife
of the country, it is also the fundamental duty of every citizen under Article 51A (g) to
protect and improve the natural environment, including forests, lakes, rivers, and wildlife,
and to have compassion for living creatures.

Tracing the historical development on the evolution of human rights and the international
perspective surrounding them, Justice Ramasubramanian highlighted the swift and
steady progress in recognition and enforcement of human rights across the world
beginning from Charter of Cyrus, Magna Carta, Bill of Rights to the 12th, 13th and 14th
amendments to the US Constitution, French Revolution, and the Universal Declaration of
Human Rights in 1948.

In this context, he also elaborated on the categorisation of human rights into four
generations: the first generation comprising civil and political rights; the second
generation encompassing social, economic, and cultural rights; the third generation, often
referred to as collective rights, which gained prominence following the 1992 Rio
Declaration; and the fourth generation, which includes emerging rights in response to
rapid technological advancements and global challenges of the 21st century. He said that
there are complex ethical concerns arising from developments in artificial intelligence,
biotechnology, digital privacy, and environmental sustainability, which need to be
addressed.

In his keynote address, NHRC, India Secretary General, Shri Bharat Lal, highlighted
India's robust institutional and constitutional framework for the protection of human rights.
He said the concept of human rights is deeply rooted in the nation's civilisational and
cultural ethos of empathy, compassion, non-violence, and human dignity. Citing historical
examples, he noted India's tradition of providing refuge to persecuted communities and
described figures like Mahatma Gandhi, Raja Ram Mohan Roy, and Dr. B. R. Ambedkar
as early champions of human rights. Underscoring the role of Fundamental Rights,
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Directive Principles, and judicial tools like writs under Articles 32 and 226 in safeguarding
people’s rights, he emphasised the importance of Public Interest Litigation in protecting
human rights and ensuring justice.

Shri Lal elaborated on the pivotal role of the NHRC, India, as the apex body for human
rights protection, which also coordinates with the other National Commissions and State
Human Rights Commissions (SHRCSs), offering accessible complaint mechanisms in
various official Indian languages besides English. The Commission takes suo motu
cognizance of the serious issues of human rights violations, monitors human rights
violations, and issues advisories. It also engages in field-level work through Special
Rapporteurs, Core Groups meetings, open house discussions and Camp Sittings
promoting awareness and capacity-building. As a part of its outreach, NHRC also
supports research studies and training, and conduct internship programmes. He urged
young IFS officers to ensure inclusion of tribal communities and other forest-dwellers in
managing forest and wildlife. They must ensure that local communities are involved in
ongoing conservation efforts and respect their rights for sustainability.

Earlier, outlining the objective of the training programme, Shri Jagmohan Sharma,
Director, IGNFA, said that it aims to integrate the principle of human rights and dignity
into environmental governance and equip the IFS probationers with the related key
legislative and best practices from across the country. He noted that India has made
significant strides in the protection and promotion of human rights. He also highlighted
the vital role of the NHRC in safeguarding the rights of the marginalised and vulnerable
population in the country.

The training programme is spread into 13 theme-based sessions being addressed by
eminent domain experts like Shri Rajiv Jain, Former NHRC Member; Shri Rajiv Kumar,
Former Chief Election Commissioner; Shri Prasant Kumar, Member, CAT Srinagar; Dr S.
P. Yadav, DG, International Big Cats Alliance (IBCA); Shri R. R. Rashmi, Former Spl
Secretary, MOEFCC; Dr C. N. Pandey, Former PCCF (HoFF), Gujarat; Smt Meenakshi
Negi, PCCF (HoFF), Karnataka; Ms Sunita Narain, DG, Centre for Science and
Environment (CSE); Shri D. K. Nim, Former Joint Secretary, NHRC; and Shri Franklin L.
Khobung, Joint Secretary, Ministry of Agriculture and Farmers’ Welfare.

Last month, the NHRC organised a similar training programme for the IPS probationers
in coordination with the SVPNPA, Hyderabad. Earlier, Shri Bharat Lal, SG, NHRC
addressed the Indian Foreign Service probationers undergoing training at Sushma Swaraj
National Institute of Foreign Service, New Delhi to sensitise them about various
dimensions of human rights. He also addressed a batch of Foreign Diplomats undergoing
training at Sushma Swaraj National Institute of Foreign Service, New Delhi, followed by
Q&A session. With such initiatives, NHRC is strengthening human rights awareness and
sensitivity among young civil servants during their initial phase of service, ensuring lasting
impact.
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T G 3BIGH! (IGNFA) §RT HRAR 9 9aT (IFS) & 2023 99 & uRdlgmiidr & form
3T & feawita ufkieror HrieH 3T gvigd | Y& gl

HTIHH BT IgUTe HRd gU TIUISRYT, YRA & 3reged, Ay of Y. off Igsoe= A
Hel f Gfau™ & 3w 48T & dgd, IST TUTERUT B I&T B 3R Y JURA 9T S B
gl 3R g=geiial ! Y& B BT YA BT, fch 3wdg 51T (S & ded Td® ANTRS
1 I8 Mifed s Hi g b a8 wrefae wafazo, s a9, gid, afeat ok awasia wnfia
8, DI &l 3R FUR F 3R shifad Wil & ufd Hoom 39|

AMd SISRI & fIHM SR Id U™ & SfRigha uRied & UeiRie faer & fawa
H TFPRI &d U, <A IHYSHUGA | TRy P A1, T PIei, HUBR 989 ¥ Ao
SR Wfau™ & 129, 139 3R 14d I=Meq, WA Hifd 3R 1948 H AFG BRI Bt
HTGHH YIS0 e, AT 1R & A4 SHIGRI Bt AT 3R TaRa H g3 did iR RR Wfd
R UH STl |

39 e ¥, 35 A4 USRI & IR difedl & arffpd w1 R+t fowar & =i 31 ugel!
Yl & Ariies 3R Iorifde SifieR MG §; guRt Uidh & amioie, sifife ik iRefas
PR e §; et didh, O SiRR Ifews SifieR e Sirdr 8, /A 1992 & R
YU & d1¢ T U $t; 3R aredt didl, o 216 9t &t <fig deiie! wifd SR
Ay FfaD & Srare A SHRA HIBR A § 1 3611 Fal fob HHW gfarn, Sa wenfie,
fefiee Mu-iadr ik waferuiia fRRAr & & § i I Siee e Riai Iaw 81 W©1 &,
fTesT THTeT faa ST Sfawas® g

31U - HINUT H, AIPTY HIF BRI, HRd o HgRITd, &t 4Rl rel 5 HIa SHfUDRI
DI JR&M & o YR & Yeg TR 3R YU g TR UHI STl | S84 el fob AFg
fYBRI BT STURON N & TN SR RGP e T, oI TeTIHfd, HouT, M 3R
AFdrg T H fAfgd 8 | SfagTRie 3aTexull &1 84T od gU, Sai1 Sdlted Yqard! &I IRUT
37 B YR B TR &7 I BT 3R TgTeAT Tieft, ST | W I 3R ST 1. 3R,
SESHR ST Bl Bl AMA SMABRI & YT 3RIgd S| ATl & BRI o I8 &
Hifcres MfeRI, ifa e Rigidl 3IR 3w 32 TYT 226 & dgd ¢ o AT A1
DI YA P WWifdhd HRd gU, I8 AT HIBRI & TRE0T 3R <1 YA w3 H sHiea
I o Agd R §d fadT|

&t &Tet = Aa SHfYBR W& & T gafed e & U § AP Aa SHfUBR manT, HRd
B! Heayyl YHPT W R I TH=I STa, S 3 AP SRRT SIR g AT PR
AT (CITISIRE & Ty JA-9T Y a1 8 3R 3sl & 3rarar Ay snfdeiRe yRda
HTeT3f & Ay e 9 U™ &l ¢ | AN A1d SeR Ieaad & TR Tgl &1 Wa:
I AT §, A4 HIGR Ieceal B FATRMT &al § 3R WRR o’} #xar g1 98 favw
gfdaed!, HR I 931, 3N 813 Taisil 3R FRAfGR Sow! & ATead J SRl 3R &l
i &) sgrar 39 & Y 87w Hrf Wt BT |1 31U SFRiUS SR & Udb U &
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U ¥, TITISHRE MY e 3R i &7 off W= w1 § 3R ek SRy
ST el § | i gaT SATSUHTY UGN § Mg fovan fob 9 a1 3R F=goiia TaieH
o snfeareht Teml SiR o gaTRE &t Hrflerdt gRfda ¥ | 3% a8 gRfda e afey
% R Iger I @ TR0 YA § M 8 3R RRAT & 3 SiSRI &1 I
B

T U, VRIET HRIGH & I B YWifhd HRd gU, ST el AT a7 rapret
(IGNFA) & e re ot SHig i = &gl fo sTehT SE30 AMd fYeRT 3R 1RAT & Rigia
&I qafaRuiig I & Thied dA1 3R MRumey uRdtential @ v Wk ¥ Ie6fid ug@
faurdt 3R Tataw gutsii ¥ o HA1 81 614 Hel fb R 7 AFa ISR & T 3R
T9e & AE@yul Wi Bt g1 SBi- o | IRT R 3R HHSR METE! & BRI BT &M &
TR &1 Ag@yul YfieT &R +f gam=r Srar|

TR0 HRiHH 13 fawg-snenfed T & fqurord g, fore off Ioita SH, Ud THud SRt 9ew;
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frEd TE, TTTISRE § TER aeaHHTS Ued PR G SIBIEH! (SVPNPA), SarTaTa
& AT ¥ SMUIeH uiRdientiar & forg St aRg &1 Ueb UiRi&or srichd Siford foar o1l
SO Ugd, TUISHRE! o HEMIfgd 4t 4Rd dle 4 YuH1 WRIS AP fae a1 I-IH, 78
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TR T BT TS foar | Ui ugdl & 91y, TSRy ga1 fifad Jaoi o ol 3!
JaT & YRS TR & SR AFG IBR TR~bdT 3R deT=iadT Bl Holgd o 8T 8,
g efepiferes uuTa g 8 BT R
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NHRC notices to railways, Haryana DGP over ‘gang rape’ of woman in train
compartment at Panipat

https://www.hindustantimes.com/cities/chandigarh-news/nhrc-notices-to-railways-haryana-dgp-
over-gang-rape-of-woman-in-train-compartment-at-panipat-101752782368748.html

By Press Trust of India, New Delhi
Published on: Jul 18, 2025 10:14 am IST

The woman is undergoing treatment at a hospital after police found her on the railway
tracks near the Hindu College in Sonepat on the night of June 26.

The NHRC on Thursday said it has issued notices to the Railway Board and the Haryana
police chief over reports that a woman was allegedly gang raped in an empty
compartment of a stationary train in Panipat and later, thrown on the rail tracks by the
perpetrators, where a train ran over her leg.

The woman is undergoing treatment at a hospital after police found her on the railway
tracks near the Hindu College in Sonepat on the night of June 26.

The National Human Rights Commission (NHRC), in a statement, said it has “taken suo
motu cognisance of a media report that on June 24, a woman was allegedly gang raped
in an empty compartment of a stationary train in Panipat city of Haryana, and later thrown
on the rail tracks by the perpetrators, where a train ran over her leg”.

The commission has observed that the content of the news report, if true, raises serious
issues of violation of human rights.

Therefore, it has issued notices to the Railway Board chairman and director general of
police (DGP) of Haryana, seeking a detailed report in two weeks. The report is expected
to include the status of the victim’s health and compensation, if any, provided to her by
authorities, the rights panel said.

According to the media report published on July 8, the woman’s husband submitted a
complaint to police on June 26, claiming that his wife was missing since June 24, after
they had a quarrel. Based on the complaint, police reportedly launched a search operation
and found the woman on the railway tracks, the NHRC said.

“As per the media report, the victim woman in her statement to the police, revealed that
she had been battling depression since the death of her three-year-old son nearly a month
ago and had left the house after a fight with her husband on June 24,” it said.

“She was reportedly sitting at the Panipat railway station when a man approached her
and took her inside an empty bogie of a stationary train, where she was subjected to rape
by him,” the statement said.
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Later, two other men joined him and all three sexually assaulted the victim. The accused
then took her to Sonepat and threw her on the rail tracks following which a train ran over
her leg. The investigation is reportedly underway and no arrests have so far been made,

the statement added.
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NHRC takes suo motu cognizance of reported gang rape in a stationary train’s
empty compartment in Panipat

The NHRC issued notices to the Chairman, Railway Board, and DGP Haryana, seeking
a detailed report about the incident within two weeks, including health status and
compensation.

https://www.scconline.com/blog/post/2025/07/18/nhrc-gang-rape-in-stationary-train-
panipat/?share=print&nb=1

Published on July 18, 2025 | By Editor

National Human Rights Commission: On 17-07-2025, the National Human Rights
Commission (‘NHRC’), took suo motu cognizance of a media report dated 08-07-2025
highlighting an incident of 24-06-2025, where a woman was allegedly gang-raped in an
empty compartment of a stationary train in Panipat, Haryana. Following the assault, she
was reportedly thrown onto the rail tracks by the perpetrators, where a train subsequently
ran over her leg. The victim is currently undergoing treatment at a hospital after being
found on the railway tracks near Hindu College, Sonepat, on the night of 26-06-2025.

The NHRC observed that the contents of the news report, if true, raise serious issues of
violation of human rights. Consequently, it issued notices to the Chairman, Railway
Board, Ministry of Railways, and the Director General of Police, Haryana, calling for a
detailed report on the matter within 2 weeks. The report is expected to include the status
of the victim’s health and any compensation provided to her by the authorities.

According to the media report, the woman’s husband had filed a complaint with the police
on 26-06-2025, stating his wife had been missing since 24-06-2025, after a quarrel. Police
launched a search and found her on the railway tracks. In her statement to the police, the
victim revealed she had been battling depression since her three-year-old son’s death a
month prior and had left home after a fight with her husband. She was sitting at Panipat
railway station when a man approached her, took her into an empty bogie of a stationary
train, and subjected her to rape. Later, two other men joined and sexually assaulted her.
The accused then took her to Sonepat and threw her on the rail tracks. The investigation
is reportedly underway, with no arrests being made so far.
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Haryana : HTfe® TATPR' ATHA A Yad 3R gamon & Sieid & Aifey st

https://jantaserishta.com/local/haryana/haryana-notice-issued-to-railways-and-haryana-
dagp-in-gang-rape-case-4155055

SANTOSI TANDI18 July 2025 3:23 PM

SR Haryana : APTF AMATIBR RINT (TTCASRAY) 7 TSR D Dl fob I Yerd
IS 3R gRaT gfery Ui &t 3 el W Aifew SR oo § 54 et man § 6 uriiua
H Ue TSl oA & TMell f$as T T Al o 1Y Hidd dR IR AP TeebR T T
3R aTE B ORI 3 I X B yeRal R T 3T, gl Ueh o4 9P IR F SR F [oR
T3 1o gRT 26 S &1 A B WHd # &g Hias & IR ¥ad ¢ TR Afar & urg s
& TIC, IYHT AT | A 9d @I 3

TITE3IRE! 3 T 991 § H8T {6 39 T Hifsar Rulé &1 Tq: I foran & e er
Ta1 § % 24 57 &1 fkamon & uriud wer 3 U Tal ¢F & Wiell fes § U Afed & Iy
HIYT IR W TP TAIDHR BT T 3R 918 & SRR 3 39 X &1 Uelal R
faaT, STeT U 31 3P TR P FW A TR T2 | 31N 3 Hel ¢ b e TR Ko &)
IR U §, Ot 98 AFaUeR! & Ieadd &l TR gl 33T § 1391, it 3 Yad a1
& 3reel 3R R & o meiHexe (Sleidl) &I Aifey IRt R &l Jwre | fawgd
forE aih B1 manT A wet fo o & difsar & e o RS ik iRl gr1 39
U fhT 7T garmas (@fe g &) o1 faaxur M g &1 3G g1 8 S[ATs I TR
Hifgar RUd & SR, Afa & ufd = 26 S &1 gferd H fRrard gol axrs oY, for s gran
o T U1 {6 24 S | 3P Ul I &1 U SIS & 916 I 10T o | TTUSRYT A
g%ﬁw% YR W, Yferd = BT dR IR qarsit s semar 3R Afger &) Yad
R T

Hifear RUI & SR, WIS 3 gfe &1 3T Sr= sa & g faa for 98 Ty Ue
G Ugd 3O i U1 o o¢ &1 HId & ale I 3fadTe I T a1 At 3R 24 T &1 30
Ufd A e & 915 W Y Fd 75 N1 991 & o1 741 § 6 98 S¥d IR R urHiud Yo
WA R 33t R, 7 T 3reH IS U 31T 3R I Up Wal 1 Bt @rett Sl H o T,
T8l 39 ISP Y FATDHR HATISIE H, & 3= T3 39D 1Y M 81 7MY SR i1 A
AfRE &1 I Iafiad fhar fhr SR I8 Wud o 7Y 3R 39 ¥ &1 Ueidl R
fear, foraed 1 T ¢ 3% IR & SR I ToR T8 | §9 H gl 71 § fob offd Hidd aR
R W § 3R 3nft g B IRTaR 7 g8 31
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Assam Congress moves NHRC, seeks suo motu inquiry into eviction drives by
state government

Debabrata Saikia sends a five-page representation to NHRC, citing alleged violations of
rights of several communities — 'notably the indigenous Boro, Karbi, Garo and Ahom
populations, in addition to Assamese Hindus and minority Muslims'

https://www.telegraphindia.com/north-east/assam-congress-moves-nhrc-seeks-suo-motu-
inquiry-into-eviction-drives-by-state-government-prnt/cid/2113767

Umanand Jaiswal Published 18.07.25, 09:40 AM

The Assam Congress has moved the National Human Rights Commission (NHRC),
seeking a suo motu inquiry into the alleged human rights violations by the state
government during eviction drives.

Leader of the Opposition in the Assam Assembly and Congress Legislature Party leader
Debabrata Saikia sent a five-page representation to the NHRC on Wednesday, citing
alleged violations of the rights of several communities — “notably the indigenous Boro,
Karbi, Garo and Ahom populations, in addition to Assamese Hindus and minority
Muslims.”

“One of the communities, the Boro-Kachari tribe, has a 5,000-year history in Assam, and
Muslim communities have a long history tracing back to Ali Mech’s conversion to Islam in
1206 AD... Communities are being displaced from their land because of their
vulnerability. | request your Commission to intervene against the violations occurring in
Assam,” the representation stated.

Saikia flagged the July 8 “demolition of 1,400 homes belonging to Bengali-Muslim families
covering 1,157 acres in Dhubri district”.

“The resettlement site is in a flood-prone riverine area. The eviction matter is still pending
before Gauhati High Court,” he noted.

He also cited the eviction in Karbi Anglong Autonomous Council areas such as Hawaipur
and Phuloni, where “10,000 people were removed in 2024-25". These areas included
Hindi-speaking settlers and tribals residing on professional grazing reserve lands.

The representation stated that the state’s eviction drives violate Articles 3, 7, 12 and 17
of the Universal Declaration of Human Rights, and Articles 3 and 6 of the International
Covenant on Civil and Political Rights, both signed by India.

He urged the NHRC to act under Sections 12 and 13 of the Protection of Human Rights
Act, 1993, citing violations of the Supreme Court guidelines and fundamental rights.

AJP counters Sarma
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The Assam Jatiya Parishad (AJP) countered chief minister Himanta Biswa Sarma’s claim
that evictions were in the interest of indigenous people.

AJP general secretary Jagadish Bhuyan alleged that evictions were being conducted to
hand over more than 55,000 bighas of land to corporate biggies such as Adani, Ambani,
and Ramdev.

“Only 6,000 bighas were occupied by East Bengal-origin settlers. The rest belonged to
tribals,” Bhuyan said.

He said almost all evicted Bengali-origin families were compensated and resettled, while
indigenous families were not. “If they're illegal foreigners as claimed, why compensate
them? Doesn’t this prove they are citizens?” he asked. “Isn’t the chief minister lying? Isn’t
this unethical and deceitful politics?”
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Over 30,000 ‘criminals’ held, 238 killed in 14,900 gunfights since 2017: Uttar
Pradesh Police

The Opposition claimed that several of the gunfights were ‘fake’ and urged the National
Human Rights Commission to take cognisance of the data.

https://scroll.in/latest/1084643/over-30000-criminals-held-238-killed-in-14900-qunfights-since-
2017-uttar-pradesh-police

Scroll Staff | 12 hours ago

The Uttar Pradesh Police on Thursday claimed that since 2017 more than 30,000 alleged
criminals have been arrested and 238 killed in over 14,900 gunfights, The Hindu reported.

“Over the past eight years, 14,973 operations have been carried out, resulting in the arrest
of 30,694 criminals,” the newspaper quoted Director General of Police Rajeev Krishna as
saying. “Of these, 9,467 who attacked the police were shot in the leg, while 238 were
killed in encounters.”

Krishna said that the police had implemented an “aggressive crackdown on crime” under
the directions of Chief Minister Adityanath. The state had achieved the best “law
enforcement record in the country” under the chief minister, he added.

The police officer also said that the Bharatiya Janata Party leader, who became the chief
minister in 2017, had made it clear that “criminals have no place” in Uttar Pradesh and
that they “must either give up crime or leave the state”.

The highest number of gunfights had taken place in western Uttar Pradesh’s Meerut zone,
where 7,969 alleged criminals were arrested and 2,911 injured, Krishna said.

In the Agra zone, 5,529 alleged criminals were arrested, of whom 741 were injured, he
said.

‘In the Bareilly zone, 4,383 criminals were caught, of whom 921 were injured,” The
Hindu quoted him as saying.

Krishna also said that the majority of such operations included targeting gangsters
running groups involved in extortion, land grabbing and contract killings, The Indian
Express reported.

Commenting on the data released by the police, the Opposition Congress claimed that
several of the gunfights were “fake”, The Hindu reported.

“The police must also put out figures about the caste and other social details of the
individuals targeted in these encounters,” Congress leader Shahnawaz Alam said. “We
believe that people from social segments seen to be against the present regime face the
brunt of police action.”
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Alam said that the National Human Rights Commission should take cognisance of the
report and seek more details.

Extrajudicial executions have risen since the BJP government came to power in Uttar
Pradesh in 2017.

Official records say that there were nearly 8,500 of these encounters from March 2017,
when Adityanath came to power, to August 2021. Nearly 150 persons were killed in
encounters during this period.
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18 AT 2025

TS faeeh, 18 TS (SMSUTATH) | Tieh HIe BIESTA A SRf0T snpleT & AT SR fay
AFAIISR & Udid A el dI 10741 Sd & IUaed ¥ Hedl fgaw" &1 e
AR DI AU He, el g ud et Wfa, Iorare, 78 el & B 39 saR W
3 <=M o oigd!, TS gariiafl, AFaU®R SRIGAS Ud JMHToId Ad13i & TR
SUTRYTA 5T | HRIHH H HRA & Jd HBH RN 3R AP AHANIDBR SHTIRT & Gd e
T &S STAH S T i & g | M gU | 98 et HSa Breev  (STHum)
& fuTias ded & siag Wi B

PIAHH BT YHURYH & Hodl o I R quiIfer Hftd &= foar man e dea vreew
& YRS Ud HrFId AT g 1 A JulRIT Sl &1 WHTd HRd §U BIS ST Bl
Tfafafda, Ie=at 3R Ay Tarl &t THHRY &} I/ Far fob BISSTH HeTe Mieh iR
D! Y TR W Ie1a1 T |1 39 1Y g I=5i1 ug +f Famn fob aY 319 Sita &1 i g2
RS T e I H eI |

I8 gg Hi gar o M Hedl ISR T SIRRAPY H-Adl UIed FH1H &, o fagwR |
i, 31T 3R rHIfoTeh HedTur & oIt ST HR g Ad137 B UaH foa ST 8 1 59 [RIBR
T 3F q fasadl efie Tae amr iR Tad Wifd RIGR T FHId AFaGR Hridmdl
femee! ig qr &1 T foar ST g |

o S fGaH BT SIS GIaTUT 31hiehT & gd yufd SR Af¥yes wif & Uchiep Aea Heal
&I ST & IUAed H o Tl 39 faF B A BT 359 A Hodl & Hed! ol FHTT,
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